s

Central Administrative Trihgna!
Jl Principal Bench, New Delhi.

OOA.N.. 1 3‘/95

ae  New Delhi this the 27th day ef September, 1995,

Hen'ble 5h. B.K, Singh, Member(4)

1« Sh. Krishen 3ingh,
3/e late 5h. Baua 3Singh,
R/e B-2865, Netaji Nagar,
New Delhi,

: 2. Sh. 2antekh Singh
i 5/e Shri Krishan §i£gh,
. R/e B-2865, Netaji Nagsr,
y New Dethi. ; Appl icants

(threugh @s, Sunite Tiweri - nene present)
versus
1, Unien ef Indis,
threugh the Secretary,
Ministry ef Urban Dsvelepment,
Deptt. of Heusing and Werks,
Nirman Bhawan, New Delhi,
2, Directer of Estates,
Nirman Bhauwen,
'GU mlhi‘11.
3. Estete Officer,
Nirman Bhauen,
¥ New Delhi, Respendents

(threugh She. B, Lall, adveczte)

ORUER(ORAL)
delivered by Hen'ble Shri B.K, Singh, Member(A)

The learned ceunse! fer the respendents
places befere the ceurt the erder ef the Hen'ble
Supreme Ceurt in case ef the applicent. The Hen'ble
Supreme Ceurt has specifically referred te accemmedatien

Ne.B-2865, Netaji Nagar, Type-ll, New De'hi and has

passed fina)l erder which is as fe)lewsi-

®eeeeothat the applicent weuld refund the
excess house rent a)lewance drawn by him
; with 12% interest within feur weeks frem
j teday, The Directerate of Estates shaly




then censicer the questien of alletment of
heuse te him in accerdance with rules.

The preceedings instituted by Krishan 3ingh
and Santekh 3ingh, being OA 136/95 pending befere
the Central Administrative Tribuna! have thus
peceme infructueus and stend dispesed ol "

The epplicatien is dismissed as infructueus as
already decided by the Hen'ble Supreme Ceurt.
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(BeKs 2INGH)
MEMBER(A)
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